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Final Order No.  A / 12985-1989 /2018 

 
Per: Ramesh Nair   

  
The issue involved in the present case is that the appellant being 

100% EOU is required to take permission from Development 

Commissioner for clearance of by-product i.e. Spent Salt and Spent 

Solvent. 

2. Sh. Rupesh Sharma Ld. Counsel appearing on behalf of the 

appellant at the outset submits that in the appellant’s own case, the 

Tribunal remanded the matter to the adjudicating authority directing to 

decide the matter in the light of the certificate giving status to the 

appellant “Two Star Export House”. He submits that as being “Two Star 

Export House”, the appellant is not required to obtain permission as held 

in various judgments cited in the earlier order, as per para 6.39.13 of 

the handbook of procedure. 

3. Sh. S.N. Gohil Ld. Superintendent (AR) appearing on behalf of the 

Revenue has no objection in remanding the matter. 
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4. On careful consideration of the submissions made by both the 

sides, we find that in the identical issue, the Bench of this Tribunal 

remanded the matter vide order No. A/11151/2018 dated 05.06.2018, 

therefore, present appeals are also disposed of by way of remand to the 

adjudicating authority for deciding the matter afresh in the light of 

observation given in the earlier order dated 05.06.2018. 

(Dictated and pronounced in the open court) 

 

 
 

         (Raju)                               (Ramesh Nair)  
Member (Technical)                                            Member (Judicial) 
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